
-6— OR 18/89 

N\JK & ND 

Mr V Gopalakrishna Pillai for the appliant. 

Smt Surnathi Dendapani for the respondents. 

The required records have not been produced 

by the respondents, who seeks more time. Let the 

case.be  listed for f'na1 hea'ring on 7.6.90 on uriich 

date the respondents should produce the relevant 

records. 	

/ 

10.4.90 

6PM& ND 

7.6.90 	MrV Gopalakrishna Pillai for applicant. 
13 	Smt Sumathi Dandapan4i for respondents, 

At the request of. the learned counsel for 

the applicant, list the matter for final hearing 
on 29.6.90. No further adjournm'ent wi-lI be given. 

The learned counsel for the respondents is directed 

to obtain the relevant records and keep in readiness 

for inspection at the, time of hearing the case on 
29.5.90. 

7.6.90 

29—--90 	 -5AM & AVH 

Smt Sumathi Dandapani for respondents 
None For the applicant 

ORDER 

Neither the applicant not his learned 

counsel Mr V Gopalakrishna Pillài is present today 

for final hearing inpite of the fact that the dat 

final hearing was fixed on today at the request of 

1tr. Gopalakrishna Pillai. It was specifically mdi 

cated that no further arjounment will be given. 

The learned counsel for the respondents is present 

along, with relevant papers. In the above circum-

stances, the application is dismissed for default 

and non—prosecution. 	' 

( AV HARIDASAN) 	 ' 	( SP MUKERJI ) 
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